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S/a Shr1 B. s Jaln; rfn 421 Chamanganj

B Sipri Bazar, Jhansi
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V v o Je .« Applicant
Versus ,

3. The Union of India through General Manager
| Central Railway, Bombay V.T.
C ‘ 7 Chairman, Railway Recruitment Board,
Churchgate; Bombay “ |
; ....Respondents |
BY ADVOCATE SHRI C.P. SRIVASTAVA

Order (Reserved)

JUSTICE B.C.SAKSENA,V.C -

Through this OA, the applicant seeks relief of a

direction to the respondents commanding them to bring

‘ A
the petitioner in the select list of sub-inspector(RPF)
»
and or Commercial Apprentice against categories no.2l & |

27 on the basis of written examination and further on |

the basis of various criteria having been fullfilled and

satisfed at the time of physical test.

, E | 2 The brxef facta are that the Rallway Recruitment ~
chy | x o
e Baard/had publ1shed vacanc1ea of different categories ;F

Rojgar Samachar of Saturday the 1llth July 1987 agﬁiﬁﬁﬁ

the Employment notice no.2/87. The applicant :

his candidature in respect of two particular categor

i.e.21 and 27 for the post of Sub Inspector(RPF) in ‘the
. 1

grade of Rs.1400-2300 and Commercial Ag wwﬁ ade
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necessary to give out Eﬁe fac

applicant. The preliminary objection

not maintainable before this Bench of ﬁﬁé;iﬁf
inasmuch aS cause of action disclosed in the OA
Bombay. The Head office of the Eﬂﬁtﬂﬁtiﬂg.£EEMﬁM;Eﬁ;;f
at Bombay. The publication of the advertisement ga§
Bombay. The test was held at Bombay and thus it i
pleaded that the cause of action accrued outside the
territorial jurisdiction of this Bench. The learned
counsel for the applicant alleged that the petition would

be maintainable on the basis of the plea that the written

test has been held at Jhansi and viva-voce test has been e
held at Bombay. This averment has been made in paragraph

2 of the petition. This averment is clearly contrary to

the applicant's own averment made in paragraphs 4.11,4.12

4.15 et which go to show that the examinations were held

at Bhopal against category no.l Sub Inspector(RPF). The
applicant was guilty of making a deliberate mis-statement

that the written test was held at Jhansi. It was on his ;'

own showing held at Bombay.

35 The applicant in his Rejoinder affidavit does not

dispute the said factual position. No part of the cause

of action accrued within the territorial jurisdiction of
this Bench of the Tribunal. But since RPF is an Armed
Force of the Union the OA is not cognizable by

-strative Tribunal. The 0O.A.,
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